IN THE CENTRAL ADMINISTRATIVE TRIBUNAL$ HYDCERABAD BENCH

AT HYDERABAD

OA.1769/97 ' | dt.9-1-98
BETWEEN

C. Anjapeyﬁlu $ Applicant

and

The. Genl. Manager
Ordnance Factory Project

Eddumailaram
Medak Dist, (AP) ' 3+ Respondentg
Counsgel for the applicant : P. Naveen Rao
Advocate '
Counsel for the respondent t V. Vinod Kumar Reddy
’ ’ . oGSC :
CORAM

HON. MR. H., RAJENDRA PRASAD, MEMBER (ADMN,)

<



OA.1769/97 - at.9-1-98

Order

Oral orddr (per Hon. Mr. d, Rajendra Prasad, Member (Admn)

Heard Mr. Phaniraj for the applicant ind Mr, V. Vinod
Kumar for the respondent:) ;
1. It is stated on behalf of the applicant that land .
belonging to the applicant's father was acquired in 1984, The
applicant had duly registered in the Employment Exchange 8%
Sangareddy. It is also stated that his naﬁe has been
sponsored by the Employment Qxchange for aisuitable post‘gﬁ
Oétober, 1997, He waﬁ asked to appear before the guthorities

along with the necessary valid documents té prove his owner-

ship of the land which was acquired., This has become

necessary because certain doubt seems to have arisen in the ()
matter of ownership, It is stated on behaﬁf of‘the applicant
that he duly appeared before the authoritips and produced

the necessary document in support of his cialm. Apparently,
the claim has been accepted and it is now mentioned by Mr.
Vinod Kumar that his name figureg in the second list sponsored
by the Revéaue authories for the purpose 6f recruitment from
ampng_the land displaced persons under;relévant scheme.

2. The OA is diSpoﬁed of with the observation)that the
request of the spplicant for suitable app?intment should be
considered in his turn,as per rules, {f he is otherwise found
eligible in all respects. It should also be ensured that

no one who figures below the applicant inithe list of
candidates sponsored by the Revenuye authorities is appointed

befiors the applicant's case is duly considered and suitably
decided, /
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(4. Rajen rasad)

Membe r{Xdmn. ) b

Dt.January 9, 98
Dictated in Open Court
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Admi ‘ed qnd Intexlm directions

Issyed,

All lWGd

Dispcsed of with direction

o kY

Disgnissed, . o

’ |I
Lispmissed as withdrawn _

Digmissed for Default. -

No order as to costs,
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